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 O R D E R 
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ld CIT(A) has passed the order exparte as the assessee had not complied 

with several notices issued by the ld CIT (A).  It is also noticed that the ld 

CIT(A) has not considered the issue on merits.  Even the assessment orders 

were passed exparte u/s.144 r.w.s 147 of the Act.  Therefore, in the 

interest of justice, the issues in these appeals are restored to the file of the 

ld CIT(A) for fresh adjudication on merits after allowing reasonable 

opportunity of hearing to the assessee. 

4. In the result, appeals of the assessee stand partly allowed for 

statistical purposes.   

Order dictated and pronounced in the open court on 11/11/2024. 

 Sd/-      sd/- 
   (Manish Agarwal)              (George Mathan)                                       
ACCOUNTANT MEMBER                              JUDICIAL MEMBER                                   
                              
Cuttack;   Dated    11/11/2024 
B.K.Parida, SPS (OS)  
Copy of the Order forwarded  to :  
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1. The appellant: Prasand Kumar Panda,Prop. 
Lucky Wine Shop, Khaj Uripada, Kandhamal 

  
2.  The Respondent:  CIT(A), NFAC, Delhi 
  
  5.  DR, ITAT, Cuttack 
6.  Guard file. 
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